
FIR No. 366/2020 

PS: Bawana 

State vs Krishan 

27.04.2021 

Present:- Ld. APP for the State. 

  Sh. R. L. Saini, Ld. LAC/ Counsel for the applicant (through VC). 

  

   This is an application seeking release the accused/ applicant on 

personal bonds filed on behalf of applicant / accused Krishan. 

  It is submitted that applicant / accused has already granted bail by this 

court vide order dated 08.01.2021 and he could not arrange surety as applicant/ 

accused belongs to poor strata, therefore, accused be released on personal bonds.  

  Reply to the application has been filed on behalf of the IO.  

  I have heard the submissions and perused the reply. 

  Considering that accused /applicant was granted bail vide order dated 

08.01.2021 by this court subject to furnishing of bail bonds/ surety bonds in sum of 

Rs.10,000/- with one surety of like amount. However, the applicant/ accused has 

not furnished surety bonds till date as he belongs to poor family. So the applicant/ 

accused is directed to furnish personal bonds in sum of Rs.15,000/-.  Hence, the 

present application stands allowed. 

  Application stands disposed off accordingly. 

  Dasti.  

 

      (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 

  



FIR No. 66/21 

PS: Bawana 

State v. Salman 

27.04.2021 

Present: Ld. APP for State. 

Ld. Counsel for the applicant/ accused (through VC). 

     

  Status report filed. Copy supplied.  

Application stands disposed off accordingly. 

 

 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 

  



FIR No. 520/19 

PS: SB Dairy 

State v. Rohit Shaikh 

27.04.2021 

u/s 394/34 IPC 

Present: Ld. APP for State. 

Sh. R. L. Saini, Ld. LAC/ Counsel for the applicant/ accused (through 

VC). 

     

  This is an application for grant of bail moved on behalf of accused/ 

applicant Prashant. 

  Reply filed by the IO. As per reply of IO, the present FIR pertains to 

the offence u/s 394/34 IPC and case is sessions triable.  

  Copy of the reply supplied to the counsel. 

  Considering that section 394 IPC involves maximum imprisonment of 

life sentence so bail cannot be given by this court. 

  At this stage, Ld. Counsel seeks permission to withdraw the present 

application. It may be disposed off as withdrawn.   

  Arguments heard. Record perused. 

  In view of abovesaid, the present application stands disposed off as 

withdrawn accordingly. 

  Dasti. 

 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 

  



FIR No. 191/21 

PS: Bawana 

State v. Prashant Sharawat 

27.04.2021 

u/s 392/397/411/34 IPC 

Present: Ld. APP for State. 

Ld. Counsel for the applicant/ accused (through VC). 

     

  This is an application for grant of bail moved on behalf of accused/ 

applicant Prashant. 

  Reply filed by the IO. As per reply of IO, the present FIR pertains to 

the offence u/s 392/397/411/34 IPC and case is sessions triable.  

  Copy of the reply supplied to the counsel. 

  At this stage, Ld. Counsel seeks permission to withdraw the present 

application. It may be disposed off as withdrawn.   

  Arguments heard. Record perused. 

  In view of abovesaid, the present application stands disposed off as 

withdrawn accordingly. 

  Dasti. 

 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 
  



FIR No. 27/21 

PS:Bawana 

State vs Sandeep 

27.04.2021 

u/s 356/379/34 IPC 

Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant (through VC). 

   

  This is an application seeking grant of bail moved by the counsel on behalf 

of applicant/ accused. 

  Reply filed by the IO.  

  Heard. Record perused. 

  Perusal of record shows that vide order dated 19.04.2021, the applicant/ 

accused has already released in the present matter by Ld. Duty MM. Hence the present 

application stands dismissed as disposed off accordingly. 

  Application stands disposed off accordingly. 

  Dasti. 

 

 

(VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 

  



FIR No. 568/2020 

PS:Bawana 

State vs Naveen @ Jhonny 

27.04.2021 

u/s 25/54/59 Arms Act 

Present:- Ld. APP for the State. 

  Sh. R. L. Saini, Ld. LAC for the applicant (through VC). 

   

  This is an application seeking grant of bail moved by the counsel on behalf 

of applicant/ accused. 

  Reply filed by the IO.  

  Heard. Record perused. 

  Perusal of record shows that vide order dated 16.04.2021, the applicant/ 

accused has already granted the bail by this court. Hence the present application stands 

dismissed as disposed off accordingly. 

  Application stands disposed off accordingly. 

  Dasti. 

 

 

(VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021  

  



FIR No. 129/21 

PS: SB Dairy 

State vs Yashwant 

27.04.2021 

u/s 25 Arms Act 

Present:- Ld. APP for the State. 

  Sh. R. L. Saini, Ld. LAC for the applicant (through VC). 

   

  This is an application seeking grant of bail moved by the counsel on behalf 

of applicant/ accused. 

  Reply filed by the IO.  

  Heard. Record perused. 

  Perusal of record shows that vide order dated 13.04.2021, the applicant/ 

accused has already granted the bail by the Ld. ASJ (North). Hence the present 

application stands dismissed as disposed off accordingly. 

  Application stands disposed off accordingly. 

  Dasti. 

 

 

(VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021  

 

  



FIR No. 14760/2020 

PS:Bawana 

State vs Vikram @ Babu 

27.04.2021 

u/s 379/411 IPC  

Present:- Ld. APP for the State. 

  Sh. R. L. Saini, Ld. LAC for the applicant (through VC). 

   

  This is an application seeking grant of bail moved by the counsel on behalf 

of applicant/ accused. 

  Reply filed by the IO.  

  Heard. Record perused. 

  Perusal of record shows that vide order dated 11.01.2021, the applicant/ 

accused has already granted the bail by this court. Hence the present application stands 

dismissed as disposed off accordingly. 

  Application stands disposed off accordingly. 

  Dasti. 

 

 

(VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 

  



FIR No. 236/2020 

PS: Bawana                       

State v. Sonu @ Sona Ram 

U/s 356/379 IPC 

27.04.2021 

Present :- Ld. APP for the State. 

Mr. R. L. Saini, Ld. LAC/ Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since arrest. Investigation is already 

complete and recovery has already been effected. In writ petition civil no. 749/18 the 

following directions have been passed by Hon'ble Supreme Court i.e. “The application of 

the principle “bail and  not jail” should be particularly applied by the Trial Courts. 

There is no difficulty in applying this principle or in identifying petty cases. Similarly, 

where the accused is a poor person, the Trial Court should look in to the question of 

grant of bail in a sympathetic and a compassionate manner and may even consider either 

releasing the accused on a personal bond or on a bond of a limited amount which is 

easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.20,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 

 



FIR No. 577/19 

PS: Bawana                       

State v. Mujasim 

U/s 356/379 IPC 

27.04.2021 

Present :- Ld. APP for the State. 

Mr. R. L. Saini, Ld. LAC/ Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since arrest. Investigation is already 

complete and accuse is not habitual offender. In writ petition civil no. 749/18 the 

following directions have been passed by Hon'ble Supreme Court i.e. “The application of 

the principle “bail and  not jail” should be particularly applied by the Trial Courts. 

There is no difficulty in applying this principle or in identifying petty cases. Similarly, 

where the accused is a poor person, the Trial Court should look in to the question of 

grant of bail in a sympathetic and a compassionate manner and may even consider either 

releasing the accused on a personal bond or on a bond of a limited amount which is 

easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.15,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 27.04.2021 


